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CEETR&L ADMINISTRATIVE TﬁIBﬂM&L::GﬁH&HATI BENCH.
{0.A.No.148 of 2087)

DATE OF DECISION: 12.06.2007.

. Shri B. Kumar and other APPLICANT/S
ADVOCATEFOR THE
Mr. A, Ahmed APPLICANT(S)
. VERSUS-
 Union of India & Ors. | RESPONDENT(S)
Mr M.U. Ahmed, Addl.C.5.5.C. ADVOCATE FORTHE
RESPONDENT (S )

CORAM

HON'BLE HR.K.V.SACHIDANANDAN, VICE - CHATRMAN

1, Whether Reporters of local papers may be alloygd %o
see the judgments? ' _

2, To be referred to the Reporter or not?

3. Whether 1o be forwarded for including in the Digest
Being complied at Jodhpur Bench & other Bencheiprs

4, Whether their lordships wish to see the fair gopy of
the Judgment? IALK

Judgment delivered by Hon'ble Vice-Chairman
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH

Original Application No.J48 of 2007
Date of Order: This the 12% Day of June, 2007
HON'BLE MR.K.V.SACHIDANANDAN, VICE-CHAIRMAN

. Shri Bhamesh Kumar

Son of Late Ratan Laj
Assistant Engineer(E}
ACESD-I, Central Public Works
Department, GPRA Complex,

" Gandhi Gram,
Agartaia (Tripura)

- Shri Ragkesh Kumar

Son of Shri [.R. Sharma

Assistant Engineer(Electrical)

Manipur Central Electrical Sub Division,

Group Centre CRPF Langjing

Imphal, Manipur Applicants.

By Advocate Mr. A. Ahmed

Versus-

. The Union of India represented by the

Secretary to the Government of India,
Ministry of Urban Affajrs, °
Nirman Bhawan, New Deklhi-110011.

. The Director General Works

Cenftral Public Works Department,
118-A, Nirman Bhawan,
New Delhi-110011.

The Superintending Engineer _
(Co-ordination Circle) Eastern Region,
Centrat Public Works Department 2 34/4
Acharya .C.Bose Read, Nizam Palace,

(2" MSO Building 17 Floor}
Kolkata-20

. 'The Superintending Engineer{Flectrical)

Guwabhati Central Electrical Circle
Central Public Works Department
Bamunkimaidan, Guwahati-’21
Assam

_—
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2. The Executive Engineer (Electrical)
Silchar Central Electrical Division,
Central Public Works Department
Malugram, Meia Road, Silchar-2
District-Cachar. ) T Respondents.

By Advocate Mr. M. U. Ahmed, AddL.C.G.S.C.

ORDER (ORAL)

K.V.SACHIDANANDAN

The applicants are working in the North Fastern Region as

Assistant Engineer, CPWD. under the Respondent No.5, the
Executive Engineer (Electrical) Siichar;,. Central Electrical Divigion.
Both of them are transferred from North Eastern Region to Northern
Region vide order dated 23.11.2006 and they were to be relieved in
May, 2007. Similarly situated persons v;vere also frapsferred in the
same order to Northern Region by the respoﬁdent No.2. Those
persons were 3lso been released vide orderl dated 31.5.2007.
Subsequently another fransfer order were issued to other similarly

sitnated persons vide order dated 5.4.2007. They were also been

reieased. However, the instant applicents were not released. Heing

aggrieved the app}icantso‘have appreached this Tribunal for seeking
reliefs.

2. | I have heard Mr. A. Ahmed, Jearned counsel ,fo.r:the
app]iéant and Mr.M.UAbmed learned Add).C.GS.C. for the
Respondents. When the matter came up for hearing the learned
counsel for the applicant has pointed ont the Annexure- B transfer
order. In the said lorder the Sl No. 2 & 4 has already been released
by the Respondents on 31.5.2007. The instant applicants have aléa
granted advance T.T.A vide office order dated 09.05.2007 by the

Respondent No.5,i.e. Executive Engilieer {Electrical) Silchar, Centra}
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Electrical Division, Silchar. The applicants have filed representations

before the respondents for early releasse as per transfer ofder dated
23.11.2006. But the respondents has not taken any action or
response. Counsel for the applicant has sﬁbmitﬂted that he will be
satisfied if direction is givep Lo the applicants to make a individual
comprehensive representation before the respondents Neod & 5
directing the respondenfts o consider and to dispose of the
representations within the time frame. The connsel for the
respondents has submitted that he has no ohjection if such direction
is given. In the interest of Jjustice this Conrt directs-the applicants fo

make a comprehensive individual representations hefore the

‘respondents No.4 & 5 within 10 days from the date of receipt of this

order and on receipt of such representations by the respondent Nos. 4
& 5 or any other competent authnr‘ity shall copsider and o dispose of
the same with a speaking m;_der within one month in the light of the
ohservations made by this Court.

.A. is disposed of saccordingly. There will be no order as

to costs.

(K.V.SACHIDANANDAN)
VICE-CHAIRMAN
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IN THE CENTRAL DMMST&%WEMAL,
GUWAHATIBENCH, AHATL,

(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE
- TRIBUNAL ACT 1985)

ORIGINAL APPLICATION NO. __\ %% OF 2007.

Shri Bhamesh Kumar & another

... Applicants
- Versus -

The Union of India & Others
' ... Respondents

SYNOPSIS:

That the Applicants are working in the North Eastem Region as Assistant
Engineer (Electrical) under the Respondent No.5. Both of them are transferred
from North Easten Region to Northern Region vide office order No,242 of 2006
dated 23 November 2006 and they were supposed to be relieved in May 2007. It
is to be stated that the aforesaid transfer was made by the Respondents on the
request of the Applicants as they have completed their tenure in North Eastern
Region. The other similarly situated persons who were also transferred from North
Eastern Region to Northern Region in the same transfer order were released by the
Respondents. Moreover, other similarly situated persons who were working in the
North Eastemn Region were also transferred afier the issuance of the fransfer order
of the Applicants and subsequently released by the Respondents without
considering case of the instant Applicants. The Applicants also filed varions
Representations before the Respondents for their early release since January 2007.
However, the Respondents have not yet released the Applicants from North
Eastern Region to enable them to join at their respective place of posting in
Northern Region. Being aggrieved by the action of the Respondents the Applicants

have filed this Original Application for secking a direction from this Hon’ble
_ Tribunal to the Respondents to release the Applicants from their respective place

of posting immediately as per office order No.242 of 2006 dated 23" November
2006.
Hence this Original Application for secking justice in this matter..

%@%‘W



(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRA

The Union of India & Others
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IN THE CENTRAL-ADMINISFRATIVE TRIBUNAL,

- Versus -

GUWAHATI BENCH, GUWAHATL

TRIBUNAL ACT 1985) / /
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ORIGINAL APPLICATION NO. S\ % 0

Shri Bhamesh Kumar & another
' ...Applicants

...Respondents

S No.

Particalars

Page No.

Application

lto 11

Verification

12

Photocopy of the Representation filed by the
Applicant No.1 on 07.07.2006 before the Respondent
No.2.

1344 -

Al

Photocopy of the Representation filed by the
Applicant No.2 on 15.07.2006 before the Rcspondent
No.2.

75—('16

Photocopy of the office order No. 28/3/2006/EC-1II
dated 23™ November 2006 issued by the Respondent
No.2.

13-18

Photocopy of the Representation filed by the
Applicant No.1 on 03.01.2007 before the Respondent

' No.5.

)9

C1

Photocopy of the Representation filed by the

Applicant No.2 on 15 01.2007 before the Respondent -

No.S.

Photocopy of the Remainder submitted by the
Applicant No.1 on 17.03.2007 before the Respondent
No.5.

2)-35

E&E}

of the office order No.8

Photocopy

(10)/SCED/2007/174 dated 09.05.07 and office order-
No.8 (106)/SCED/2007/173 dated 09.05.07 issued by |°

the Respondent No.5.

gé}“"?'

10

Photocopy of the Ilnd Remainder submitted before
Respondent No.4 on 11.05.2007 by the Applicant
Nol.

11

Photocopy of the dated

25.05.2007.

Representation

A9

12

Photocopy of the office Memo No.21 (3)/GED-
[172007/785 dated 31.05.2007.

30

13

Photocopy of the - office
No.8(2)/TZCED/2007/458 dated 31.05.2007.

order | -

14

Photocopy of the office order No.8(2)/GCEC/E-
1/07/1060 dated 06.06.2007.

2

15

Photocopy of the officer order No.21(2)/CED-IE-
1/07-08/710 dated 07.06.2007.
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16 L Typed copy of the Relevant portion of the office 2426
order No.17 of 2007/SE(Coord) ER. . '

17 M Photocopy of Judgment & Order dated 27" March
2002 in O.ANo.412 of 2001 and O.ANo.431 of |3/~ {D
2001. ’

Date: FQTBi__\

"~ _Advocate

( Mote Ant \Q?D



(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE
TRIBUNAL ACT 1985)

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH, GUWAHATI.

ORIGINAL APPLICATION NO. '\A\% oF 2007.

BETWEEN

Shri Bhamesh Kumar
Son of Late Ratan Lal

- Assistant Engineer (E),

ACESD-I, Central Public Works
Department, GPRA Complex,
Gandhi Gram,

Agartala (Tripura)

Shri Rakesh Kumar

~ Son of Shri J. R. Sharma

Assistant Engineer (Electrical)
* Manipur Central Electrical Sub Division,
Group Centre CRPF Langjing
Imphal, Manipur.
... Applicants

-AND-

The Union of India represented by the
Secretary to the Government of India,
Ministry of Urban Affairs,

Nirman Bhawan, New Delhi-110011.

The Director General Works,
Central Public Works Department,
118-A, Nirman Bhawan,

New Delhi- 110011,

. The Superintending Engineer (Co-
‘ordination  Circle) Eastern Region,

Central Public Works Department 234/4
Acharya J.C.Bose Road, Nizam Palace,
(2™ MSO Building, 17" Floor)
Kolkata-20, :

The Superintending Engineer (Electrical)
Guwhati Central Electrical Circle
Central Public Works Department
Bamunimaidan, Guwahati-21,

Assam

FILED B

Y %
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5. The Executive Engineer (Electrical),
Silchar Central Electrical Division,
Central Public Works Department,
Malugram, Mela Road, Silchar-2,
District-Cachar.

... Respondents
DETAILS OF THE APPLICATION :-

1. PARTICULARS OF THE ORDER AGAINST WHICH THE
APPLICATION IS MADE:

This application is not made against any specific order but it is made
for secking a direction from this Hon'ble Tribunal directing the
Respondents to release the Applicants from North Eastern Region (NER)
ie. from Office of the Executive Engineer (Electrical), Silchar Central
Electrical Division, Silchar-2 (NER), to Northem Region (NR) vide office
order No.247 of 2006 dated 23. 11 2006 issued by the office of the
prondem No.2.

2)  JURISDICTION OF THE TRIBUNAL:

The Applicants declare that the subject matter of the instant
application is within the jurisdiction of the Hon’ble Tribunal.

3) " LIMITATION:

The Applicants further declare that the subject matter of .ﬂle instant
application is within the limitation prescribed under Section 21 of the
Administrative Tribunal Act 1985.

4) FACTS OF THE CASE:

Facts of the case in brief are given below:

4.1) That your humble Applicants are citizen of India and as such thzyj a/
are entitled to all rights and privileges guaranteed under the Constmmon

A
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India. The Applicant No.1 is now aged about 48 years and the Applicant
No.2 is aged about 47 years.

4.2) That your Applicants beg to state that the Applicant No.1 joined in
Central Public Works Department as Junior Engineer on 13.03.1981. He
was posted as Asgistant Engineer (Electrical) on 5™ May 2005 at Agartala,
Tripura under the office of the Executive Engineer (Electrical), Silchar

: Central Electrical Division, Silchar-2, Assam. The Applicant No.2 joined as
Asgistant Engineer (Eiectrical) on 06.05.2007 at Imphal, Manipur under the
officc of the Executive Engineer (Electrical), Silchar Central Electrical
Division, Silchar-2, Assam ie. the Respondent No.5. Now, both the
Applicants are working under the Respondent No.5 in North Eastern
Region.

4.3) That your Applicants beg to statc that they have got common
grievances, common cause of action and the nature of relief prayed for is
also same and similar and hence héving regard to the facts and the
circumstances they intend to prefer this application joiﬁﬂy and accordingly
they crave leave of this Hon’ble Tribunat under Rule 4(5)(a) of the Central
Administrative Tribunal (Procedure) Rules 1987. They also crave leave of
the Hon’ble Tribunal and pray that they may be allowed to filed this joint
application and pursue the instant application redressal to their common

grievances.

4.4) That your Applicants beg to state that the Applicant No.l1 on
07.07.2006 filed a Represeniation before the Respondent No.2 for
transferring him from North Eastern Region (in short NER) to Northern
Region (in short NR). The Applicant No.2 on 15.07.2006 also filed a
Representation before the Respondent No.2 for transferring him from North
Eastern Region to Northern Region. The office of the Respondent No.2
vide their office order No.242/2006 under No.28/3/2006/EC-III dated 23™
November 2006 transferred both the applicants from to NER to NR. The
Applicant No.2 1t is to be stated that in the aforesaid order altogether five
persons were transferred from NER to NR and in the said order it was
stated that the transferred persons may be released in the month of May

R N



2007. The Applicant No.1 name appeared in S1. No.3 and the Applicant
No.2 name appeared in S1. No.5 of the aforesaid order.

Photocopy of the Representation filed by the Applicant
No.1 on 07.07.2006 before the Respondent No.2 is
annexed hereunto and marked as ANNEXURE-A.

Photocopy of the Representation filed by the Applicant
No.2 on 15.07.2006 before the Respondent No.2 is
annexed hereunto and marked as ANNEXURE-AL

Photocopy of the office order No.28/3/2006/EC-II
dated 23" November 2006 issued by the Respondent

No.2 is annexed herennto and marked as -

ANNEXURE-B.

4.5) That your Applicants beg to state that the Applicant No.l filed a

Representation on 03.01.2007 before the Respondent No.5 for his release
from duty by the end of January 2007 keeping in view of his personal
difficulties. The Applicant No.1 again filed Remainder on 17.03.2007
before the Respondent No.5 requesting him to release from duty by citing

his personal difficulty and marriage of his danghter. The Respondent No.4

vide his office order No.8 (10)/SCED/2007/174 dated 09.05.07 accorded
sanction of advance T.T.A. to the Applicant No.1 on account of his transfer

to Dethi (ie. NR). The Applicant No.2 also filed Representation on -

15.01.2007 before the Respondent No.5 for issuing Release Order. The
Respondent No.5 vide his office order No.8(10)/SCED/2007/173 dated
09.05.2007 accorded sanction of advanced TTA to the Applicant No.2 on
account of his transfer to Delhii.e. N.R. |

Photoéopy of the Representation filed by the Applicant
No.1 on 03.03.2007 before the Respondent No.5 is
annexed hereunto and marked as ANNEXURE-C.




Photocopy of the Representation filed by the Applicant
No.2 on 15.01.2007 before the Respondent No.5 is
annexed hereunto and marked as ANNEXURE-C1.

Photocopy of the Remainder submitted by the
Applicant No.1 on 17.03.2007 before the Respondent

No.5 is annexed hereunto and marked as
ANNEXURE-D.

Photocopy  of  the office order No.8
(10)/SCED/2007/174 dated 09.05.07 and office order
No.8 (10Y/SCED/2007/173 dated 09.05.07 issued by
the Respondent No.$ is anmexed hereunto and marked
as ANNEXURE-E & El.

4.6) That your Applicants beg to state that the Applicant No.1 filed IInd
Remainder on 11.05.2007 before the Respondent No.5 and also on
25.05.2007 before the Superintending Engineer (Elecirical), Guwahati
Central Electrical Circle, Central Public Works Department, Guwahati i.e.
Respondent No.4 to relieve him immediately. But till date the Respondents
_have not relieved him from his duty at NER to enable him to join at NR.

Photocopy of the IInd Remainder submitted before
Respondent No.4 on 11.05.2007 by the Applicant Nol.
is annexed hereunto and marked as ANNEXURE-F.

Photocopy of the Representation dated 25.05.2007 is
annexed hereunto and marked as ANNEXURE-G.

4.7) That your Applicants beg to state that Shri Pankaj Krishak, Assistant
Engincer (Electrical) and Shri Vishnu Avtar Gupta, Assistant Engineer
(Electrical), who were also transferred along with the Applicants vide office
order 242/2006 dated 23™ November 2006 has already been released by the
Respondents vide office Memo No.21 (3)/GED-I/2007/785 dated
31.05.2007 and wvide oﬁ'lce'&, order _No.S(Z)/T ZCED/2007/458 dated

'\R\@%
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31.05.2007. Shri Ram Lakhan Gupta, Assistant Engineer, who was also
transferred with the Applicants are going to be released on 19 june 2007

" vide office order No.8(2)/TZCED/2007/465 dated 02.06.2007. Moreover,

Shri Rajesh Mohan, Assistant Engineer (P) E and Shri R.P.Aditya,
Assistant Engineer (Electrical), who were also transferred on 05.04.2007
vide office order No.17 of 2007/SE(Coord) ER (afier issuance of the
transfer order of the Applicants) has been released by the Respondents vide
office order No.8(2)/GCEC/E-1/07/1060 dated 06.06.2007 and officer
order No.21(2)/CED-VE-I/07-08/710 dated 07.06.2007. It is worth to
mention here that in the transfer order dated 05.04.2007 in paragraph I it is
stated that “The Officers placed under orders of posting / transfer should
immediately proceed to their respective place and send to copies of TR-I
from with their names in capital letters to the Semior Officer, ECT-III
Section to DG (W) and also to this Office giving reference to these orders.
The Officer in charge under whom they are working should ensure that the
concerned Officers are relieved immediately without waiting for their
substitutes”.

As such, finding on other alternative the Applicants are compelled to
approach this Hon’ble Tribunal for seeking justice in this matter.

Photocopy of the officc Memo No.2l1 (3)/GED-
11/2007/785 dated 31.05.2007 is annexed hereunto and

ciarkeod a5 ANFERUREL ™

Photocopy of the office order
No.8(2)/TZCED/2007/458  dated 31.05.2007_ is
annexed hereunto and marked as ANNEXURE-].

Photocopy of the office order No.8(2)/GCEC/E-
1/07/1060 dated 06.06.2007 is amnexed hereunto and
marked as ANNEXURE-].

S



Photocopy of the officer order No.21(2)/CED-IE-1/07-
08/710 dated 07.06.2007 is annexed hereunto and
marked as ANNEXURE-K.

Typed copy of the Relevant portion of the office order
No.17 of 2007/SE(Coord) ER is annexed hereunto and
marked as ANNEXURE-L.

4.8) That your Applicant begs to state that in a similarly situated case in
0.ANo0.412 of 2001 and O.ANo.431 of 2001 this Hon'ble Tribunal vide
its Judgment & Order dated 27" March 2002 held that “Admittedly the

transfer order was issued as far back as May 2001. When the transfer orders

were passed on 31.5.2001 the respondents were will aware about the
situation and the fact that these applicants were working in the North
Eastern Region. On the pretext of non-availability of person one is not at
liberty not to give effect to its own decision rendered by it. The |
communication dated 28.9.2001 keeping the matter in abeyance was issued
as a purcly stop gap arrangement. The said order also cannot dilute the
order of transfer-dated 31.5.2001. I do not find any justifiable reason for
not giving effect to the transfer order for these two applications. On the
pretext of want replacement the authority cannot procrastinate a lawful
order. Considering all the aspects of the matter, I do not find any
discernible reason for sitting over the matter as regards the posting out of
these two applicants on the purported ground of non-availability of
substitutes. It was the responsibility of the Responderits to take steps for
finding out the surrogate. The inaction on the part of the Respondents in not
giving effect to the transfer order in the set of circumstances cannot be
legally sustained. The Respondents are directed to take all out effort to give
effect to the order of transfer dated 31.05.2001 with utmost expedition and
at any rate within a period of two months from the date of receipt of this

order, in respect of the Applicants™.

Photocopy of Judgment & Order dated 27" March
2002 in O.A.No.412 of 2001 and O.A.No.431 of 2001
passed by this Hon'ble Tribunal is annexed hereunto
and marked as ANNEXURE-M.

\%@\\\Mw
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49) That your Applicants beg to state that the Respondents have
deliberately and intentionally discriminated instant Applicants by not
releasing them from NER to NR inspite of oﬁicelonder No.242/2006 dated
23.11.2006. As such it is fit case for givingl adequate direction to the
Respondents by the Hon’ble Tribunal to release the instant Applicants
iﬁnnediately in compliance of his Transfer Order issued by the office of the

Respondent No.2.

4.10) That your Applicants submit that they have got reason to believe that
the Respondents are resorting the colorable exercise of power to
accommodate their interested persons in their favourable place.

4.11) That your Applicants submit that the action of the Respondents is
mala fide, illegal and with a motive behind. :

4.12) That your Applicants submit that the action of the Respondents by
which the Applicants have been deprived form their legitimate rights is
arbitrary. It is further stated that the Respondents have acied with a mala-
fide intention only to deprive the Applicants from their legitimate rights.

4.13) That your Applicants submit that the action of the Respondents is
highly illegal, improper, whimsical and also against the policy adopted by

the Government of India.

4.14)Thatinviewofﬂ:tefactsandcircm:stancesitisaﬁtcasefor

interference by the Hon’ble Tribunal to protect the interest of the

Applicants and their family members.

4.15) That this application is filed bona fide and for the interest of justice.
GROUNDS FOR RELIEF WITH LEGAL PROVISION:

5.1) For that, due to the above reasons narrated in detail the action of the

Respondents is in prima facie illegal, malafide, arbitrary and without

jurisdiction.



5.2) For that, the similarly situated persons who were transferred along
with the Applicants have already been released by the Respondents to
enable them 1o join in their respective new piace of posting. As such the
Respondents cannot discriminate or deny the same benefits to the instant
Applicants. |

5.3) For that, the similarly situated persons who were transferred after the
applicants have been released by the Respondents to enable them to join in

- their respeciive new place of posting. Being a model employer the

Respondent cannot discriminate the instant Applicants .

5.4) For that, the Respondents have not considered their own guideline
regarding release of person when he is transferred. As such there is no

- jurisdiction in denying the said benefit to the Applicants.

5.5) For that, the action of the Respondents have violated the Article 14,
16 and 21 of the Constitution of India.

5.6) For that, the action of the Respondents is arbitrary, mala fide and
discriminatory with an ill motive.

5.7) For that, in any view of the matter the action of the Respondents are
not sustainable in the eye of law and as well as fact.

The Applicants crave leave of this Hon’ble Tribunal advance further
grounds the time of hearing of this instant application.

DETAILS OF REMEDIES EXHAUSTED:

That there is no other altemative and efficacious and remedy
available to the Applicants except the invoking the jurisdiction of this
Hon'ble Tribunal under Section 19 of the Adminisirative Tribunal Act,
1985.
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MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY
OTHER COURT: '

- That the Applicants further declare that they have not filed any
application, writ petiﬁon or suit in respect of the subject matter of the
instant application before any other court, authority, nor amy such
application, Writ Petition of suit is pending before any of them.

RELIEF SOUGHT FOR:

~ Under the facts and circumstances stated
. above the Applicants most respectfully prayed
that Your Lordships may be pleased to admit
this application, call for the records of the'case,
issue notices to the Respondents as to why the
relief and relief (s) sought for by the Applicants
may not be granted and after hearing the parties
may be pleased to dispose up this application on
the admission stage and may be pleased fo
direct the Respondents to give the folldwing

relieves;

8.1) That the Respondents, particularly the Respondent
No.4 & 5 may be directed by this Hon’ble Tribunal to release
the Applicant immediately from the present place of posting

"in NER to NR in pursuance of the office order No.242/2006
under No.28/3/2006/EC-III dated 23.11.2006 issued by the
office of the Respondent No.2.

82) To Pass any other relief or relieves to which the
Applicants may be entitied and as may be deem fit and proper

by the Hon'ble Tribunal.

8.3) To pay the cost of the application,
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9) INTERIM ORDER PRAYED FOR:

At this stage the humble Applicants have not prayed for any Interim
order by this Hon’ble Tribunal. However, this Hon’ble Tribunal may be
pleased to pass any appropriate order / order () as your Lordships deem fit
and proper.

L]

10)  Application is filed through Advocate.

11)  Particulars of LP.O.:

1PO.No. : 346- 652640
Datcofissue :  pag of-o¥

Issuedfrom : (3 pO
Payableat é Lyl l
12) LIST OF ENCLOSURES:

As stated above.

Verification . . . . ...

=



-12-

VERIFICATION-

I, Shri Shri Bhamesh Kumar, Son of Late Ratan Lal, Assistant
Engineer (E), ACESD-I, Central Public Works Department, GPRA
* Complex, Gandhi Gram, Agartala (Tripura) do hereby solemnly verify that
I am the Applicant No.1 of the Instant Application and I am authorized by
the another Applicant to sign this verification. '

L. That the statements made in paragraph nos.
AN R2,8: 0 409, ... are true to my knowledge, those made
in paragraph nos....4:4... ... 4°%............ are being matiers of records
are true to my information derived there from which I believe to be true and
those made in paragraph 5 are true-to-my legal advice and rests are my
humble submissions before this Hon'ble Tribunal. 1 have not suppressed
any material facts.

And I sign this Verification on this the //7h day of Fune, 2007 at

Guwabati. \"%Qu\wf_:;@#, |

 DECLARANT
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The Director General (Works)
Central Public Works Department
Nirman Bhawan, New Delhi-110011

(THROUGH PROPER CHANNLL)
SUB:- Request lor transfer back to Delhi
Respected Sir,

With duc regard I would like to state that T was posted as an Assistant Engineer (1) on
promotion at AGARTALA (TRIPURA) under Silchar Central Plectrical Division, Silchar and have
comp]clcd 14 month hard area tenure, in highly insurgency plonc state of “North-Eastern Region”
in diflicult and hostile environment of working,.

Morcover, It has become difficult for me to work here duc (o lollowing reasons-

(1) T am lieky o have 77 Years old mother who is at Tag end of life and requires my services
(as my father was expired in 1993)

(2)11 am father of two grown up daughters:-
Elder one is a student of M.B.A. Final Year in AMIUTY (NOIDA) and has to miss the

Guest Teetures (two days a week) as these are held at late evening hours,

Younger one has passed Senior Secondary this year and | have to arrange her
admission in Engineering/Medical etc.
I, Therefore request to your honour that 1 may please be transferred bnck to
“Northern Region” from “North-East Region™.

1 hercby undertake to forgo my Transfer T.A., Transler Grant and Personal effeets,
not only for this time but also for any further Transfer and posting done in future as
Assistant Engincer (E) in rest of my service and 1 am ready to further serve anywhere for
the balance period of my tenure if any, at a later date.

Thanking You.

Yours Faithfully

NI

Dated 07.07.06 ’ (BHAMES KUMA
Assistant Engincer (E)

: ' ACE SD-1 CPWD

? : Gandhigram, Agartala

gSTE

ADVOC ATE
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: Personal Detal
7 T Name and Desighation--s--r--ms=m=sssmsocoooos BHAMESH KUMAR
1/1 . l N
o 20 Date ol Appointment in CRWD as Jie------ 13% March 1981
- 3. Dale ol jonmng as Assistant Fngineer (10)---- 5" NMay 2005
A Date ol Birtheremmmmeommnemmmmmae - B “nme o |"|.|)L‘C 1959
S Pate oF relirementammammmmmmmcemoosaonnnens 30" Nov 2019
6 Station where preseatly posted and Sub-Div - Agartata CTRIPURA) vnder
. Silehar Central Flectrical Division,
SHL.OHAR (ASSAM)
- Date since when working in present Station- 5" May 2008
N Previons oflice/ Regionemmmmommemessmamosess NORTHERN REGION
O Potal no of inter-Regional Transler ’
since the dite ol appoimiment----------==em--- (INI:
O Particolar of Transfer/ Posting (Inter Regio sl Not Applicable
LE Greound Tor Transter/relentions--------------- -~ As per sheet altached
{ Attach documentary evidence, i any) (idemity Card Attached)
12, Arca and oflice where transfer is sought------- DEEHT(NORTHIERN REGION)

Cortified that above information is correet and nothing has been concealed.

CYours Fathbally

(BHAMESH KUMARY
. Assistant Fopineer (1)
‘ | A ESTED ACESD-ICPWID

Chandlugram, ;’\{_',:ll‘lil‘:l
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The Director General(W)

CPWD,A-Wing, Nirman Bhawan, : il
New Delhi-110011.

(Threugh Proper channel)

Subject -Application for Transfer from Imphal (NEZ) te New Delhi(N.R).

~
ok et

o M

Respected Sir, o | |

. - With due regard I want to draw your kind attention towards the following points to
. your kind notice for your sympathetic consideration and favoursble action please.

- That, 1 have been posted as AE(Elect) in Manipur Central Electrical Sub-Division-il, | |
(SCED-C.P.W.D) Imphal (Hard Area of NEZ) on promotion from JE(E) to AE(E) through L.D.C.E '
2002 since 06-05-05 . ‘

At present my old Aged pareats are residing with my family in NOIDA. | Being the
only son there is no one to look afier them other than. me. My son is also studying in VIllth class in
NOIDA ,who also require regular attention and mental support at this stage.

So 1 beg to kindly consider my request for transfer from Imphal (NEZ) to New Dclhi.(NR) well within
completion of my Hard Area tenure, ‘ '

Thanking you,

A T S —

Enclosed:- 1) Prescribed ypeforma,

Yours faithfully /

(R
| ' _ Assistant Engineer (E)
- MCESD-IL,CPWD, GC,CRPT,
Langjing, Imphal

R

Copy to:-

The ADG (S&P), CPWD,201-A Nirman Bhawan, New Delhi-110011. ‘ ,
The ADG (ER), CPWD, Nizam palace, 234/4 AJC Bose Road, Kolkata-700020. e
The ADGUARL,CPWD, Sown Bhawnn, New Dclhi-1 10066,

The Chief Engineer (Elect),2Z, CPWD, Nizam Pahce Kolkata,

The Chicf Engincer (NEZ),CPWD, Dhanketi Shillong, Megalaya.

The $.E (Elect),Bamuni maidan, Guwahati-21,

The SE(Co-ordination),ER,C.P.W.D,Nizam Palace-Kolkata-20. :

The 8.E(E),(Co-ordination) N.R, C.P.W.D, East Block-1 ,Level No-6 , R.K Purum,New Delhi-

0 (/ : 110066

The Executive Engineer (E). SCED,CPWD,Silchar-7880072. :
0. The Secretary, C.P.W.D, Engineer’s Association, B-Wing Ground floor 1.P Bhawan, 1.P Estatc,
New Delhi- 02,
1. The Zonal Secrctary, CPWD Engincer’s Association (E7), Nizam palace Kolkata --20(Through
Branch Sceretary)
F2. The Brgnch Secretury, CPWD, Engineer™s Association (Tmphal Branch), uphal.

'
P T IO SIRp
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PROFORMA

i Name _ © Rakesh Kumar
f 2. Designation o ‘ © O Assistant I:Iugin_ccr (Izlect)
3. Dateof Birth ' 24081960
4. Daleof joining serviee o 18121981
5. Date of Retirement . 31.12.2020
* 6. Exam/ Seniority Quota . Limited I)cp;\;‘(mgn\:\l competitive

‘ [zxam. 2002.
7. Present |.')incc‘uf posting and : Manipuu" Central - Elecuical  Sub-Divn-fl ‘
since when tmphal Since 6-05-05 vide D.G (W)'s ollice
' | “arde: I\‘vn- 56 of 2005 communicated  vide
OM No- 28-12-04-EC-HU dated. 01-04- )
e 2005 and CADG (ER) coffice  arder |

communicated vide letier No- 21 ‘((30)/ St
cord MER/CPWDICALR2005/317 dated 13-
04-2005. ’

8. Tosting details in the C . : h g
Depasrteut ' 1’
2. 18-12-1981 to ()2-‘1‘2-1‘)83 E Bombay centead Electiieal circle, C.PLW.D. —
Bombay. | -
b, 07-12-1983 to 23-07-1994 CSLILED. ~C P WD New Dell . _ | { |
c. 06-09-1994 to 23—1().-l9‘)5 B COPWD. Electrical Division -4 |
' d. 28-10-1995 to 27-12-2003 | © O POW.D. Electrical Division - 12
o 29-12-2003 to 30-04-2008 P WD Bleetrical Division - X - | , |
I n(,-n_f.mm‘s (o till date L bnipun cental Plectiiod sSub Division 1 " .
' | - mphal- (Stlcher central Eletvical I)i\"ihi').l‘l) . > o
9. Posting desired . ~ 5, New Delhi ( North Region)

10. Ground /reason for Transfer: To take carc of old aged parents and

cducation ol son.

Bt ,‘y IMAR)
Assistan{Engineer ()

TTESTID
}‘,.' !

VOCATH
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GOVERNMENT OF INDIA v Fr

nirecToRATE cenere orworks  ANNEXURE-- B

CENTRAL PYBLIC WORKS DEPARTMENT .

\U
U ( PR ] ' ! - Nirman Bhgwan, New Delhi. |, & !
; Dated thads™ November 2006. R i
CEE | . '
7 _ OFFICE ORDER NO. 3«‘7’2/2001,{ |
' i
/ ) Direcior Csanzral of Wgotks, CPWO, Mew Delhi is piezsad to decide the '
following inter-Regionel Transfsr jn the grade of Assistant Enginesr (Elect) with
immediate effect on the basis of c_'*tlon 50 exercised.
| s | Name S/shri : i FROWM J
RO B Rem Lakhen G_L,P_;:.e_.___:' e ey T AT N R e R, g ;
4 te : ' relieved in Miay (t
i 2007 1
. S gt Hi
PR 2. Vishnu Avtar Gupta ! NER NR. May be N
' i relieved in May v
| e~ i 12007 " -
. :z/ﬁ?(mes Kumar : MER N May ba - ‘
i relieved in May .
i 2007 .
4. | Pankaj Krishak NER NR. May be ] '
; relieved in May ’
' ; " 2007 !
f/ Rakesh Kumar i NER NR. May be ‘
. o 4 : relieved in May i
| { 2007 g
& e T Mukesh Kumar- S T WR - NR. Maybe (
: ' relieved in May : .
| 2007
7. | M.S. Brijwal b WR NR
2. The Officer under order'i of transfer and pasting should proceed 1o his ,-

respective plaCEof posiing e twd ccpigs of TR-| Form with name in capitel latters .

be sent to the Section Officer, EC-ill! Section giving reference to this Order. He should
sand certificate of having written Sclf -Appraisal and the CR in respect of Officers
under him in the prescribed format. |

L)

] { Suresh Chandra }
. : Deputy Director (Adimn) *
To, - ) .- C k\ o~y
The Pay & Accounts Officer, CPWD: NER. ' } ‘ | | . \ s
SopvieT T T | !

1
'

1. ADGIER). CPWD, 234/4 -55(1«\, C Bose Road, Nizam Palace=Rolkata - 20.
2. ADG(NR) SPWID, Sewa Bhawan, New Delhu

3. Sg {Coord) ER, CPWD, '234/4 - A.J.C. Bose Road. Nizem Palace. Kolkata -
/ .

i

SEiCoord)iElect), MA, CDV’"‘ East Qlock = L Lavel —B.RK-Puram, -Neww — —= =
. e— ORI TTODBEE T T ' ' e

A STED

OCATE i
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7.
3.

8

B i

SE{Coord). WA, CPWD. Oid CGD Auilding Anrexe, 14™ Floor. 101, MLK.
Road, Mumbai - 400C20CE (NDZ-11, COWD, Sawa Bhawan, R.K. Puram,
New Delhi - 22, o

 SE(Coord). SR, CPWD. 1% lloar, G-Wing. 3'¢ Avenue. Rajajl Bhawan

Besant Nagar, Chennai - 800020
The Chief Engineer, NEZ, CPWD, Sruliong.
Officistl concerred.

General Secretary, CPWD Engireers’ Assn.. Greund Floor, 8-Wing, {P.
Shawan, Naw Delhi - 2.

10. General Secremrv. All indig CPWD Eng"\ee"-t Assn., !3'033 LP. Bhawan.

~ New Delhi ~

11, PPS{PS/PA to DG(VV)IADG(S&P!/DA’DSU-\)-“
12. Hindi Sakha for Hindi version.

13.5.0.. CR Cal/EC-IV/Stock File/Notice Board. |

-~

(Narendra Singt )

Section Officer (EC-)

2
ADVOCATE
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“The Exccutive Engineer()
Silchar Central Electrical Division ' /
Central Public Works Departinent

4%255- Silchar-2 |
i l ,

SUB:- Request for relief from duty,

|
| Respected Sir,
‘i With due regard I would like to state that the | have b.en transferred from North 1zast
o Region to Northern Region vide QFFICE ORDLER No. 247/2006 dated 23" November,2000.
i issued from the office of Director General of Works, CPWD, Nirman Bhawan, Now Nelhi.
b (Copy enclosed)
f; Sir, it is requested to reliet myscll from duty by the end of danuary, 2007 keeping in
E‘a‘ view my following personal considerations:-

1
2k - . )
%: : (1) I have'to arrange the marriage ol iy daughter in the monts ol Apnl, 2007 /
3 (2) 1 have to take care of my son who is studying in class X, CBSE Board; Lxaminalion

is starting on 2" March, 2007,

(3) There is marriage of my nicce on 16" Feb, 2007,
I hope you will accept my request sympathetically & oblige me.

Thanking You.

Yours Faithfully

%i\\%%@\w
(BHAMIESH KUMAR—___
Asststant Engineer (19)

ACLE SD-1 CPAWD
Gandhigram, Agarlala

—

kS -

“}{fﬁ\
' VOCATB
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~ Govemnment Of l'ndia . ' o
Central Public Works Department :

Maunipur Central Electrical Sub-Division-1l
Imphal-795113

No. 8(1)/MCESD-11/2007/ X 24 | | 3 Dated. /%/()/7 -

To i:
_ . 1
The Executive Engineer(E)
 Silchar Central Elect Division, }
: CPWD,Siichar-2 ]
. Subject:- Requisition for is:.s‘ue of Relive order. | "‘
i
Ref- . Order No-242/2006 conveyed vide letter no.28/3/2006/EC-III dated the .23“i !
November,2006. IR ‘ -
- Sir,

With due respect it is stated that transfer order of undersigned bas been issued
vide above- mentioned [etter no. from NER to‘N.R. (Copy enclosed).

Hence, you are you are requested to take necessary action in this rcgard so that
undersigned can be relicved well within time.
Thanking you ”

Enclosed:-As above | - 'E\#\ B \’ , : . 3

Y()l.lrs/th-'lhfully'

gineer (E)
Manipur Central Eléctrical Sub-Division-1l

| , ‘ CPWD,GC.CRPF, Langjing,
) : 7 Imphal, Manipur

Assist




The Exccutive Engincer (E)
Sitchar Central Electrical Division
Central Public Works Department
Sitchar-2

SUB:- Request for relief from duty,

Reminder
Respected Sir,

With due regard I would like to invite your kind attention again toward my relieving
frem duty as carlier stated that 1 have been transferred from No th Fast Reeion to Northern
Region vide OFFICE ORDER No. 247/2006 dated. 23" November, 2000 issued from the ollice
of Dircctor General of Works, CPWD, Nirman Bhawan, New Delhi

(Copy of order was sent to your office along with my previous request letter dt. 03.01.07)

As no reply has been received by the undersigned Lill date, it is once again requested 1o
make arrangement for my relieving,

1t is also to mention that duc to non rehieving, my family will be totally disturbed as |
could not make arrangement of marriage of my daughter (as | requesied for rehieving by the
end of January,07 {or the same cause, copy enclosed) and now she has been selected by the
insurance {irm from campus and has to join at Vd(lOddI'l w.e.[ 04.00.07 A copy of
appointment IS enclosed R S

In view of above, my wife has to shift to Vadodara and 1 will have to look afler my old
aged mother and my two other chlldrmyslﬁdymb at Delhi and more important, 1 have to
try for marnage of my daugjhter whicli 15 not pofsibie at all whilearfarming duty at Apartala.

I hope you will accept my request & oblige me.

'I"hanki.ng You. .

Yours Faithfully |
(BHAMESH KUMAR)
Assistant Engineer (E)

ACE SO-1 CPWD
Gandhigram, Apartala

Dated. 17.03.07

Copy to-
(1) General Secretary, Central PWD Engincers’ Association, B-wing, LP.Bhawan N.Dclhi
_—(2) Regional Sccretary, Central PWD Lngincers” Association, Nizam Palace, Kolkata-20
Requested for kind co- operation and nceessary action at your end please.

ATTES . U

APVOCATE
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To,

-t

9'" Jan,2007

Ms. Himali ' e
MBA Insurance

AMITY School Of
Insurance And Acluarial Science

Dear Ms. Himali,

Re: Offer for your Appointment as Manager

This has reference to the Interview Held on January 4th, 2007 We offer you
Appointment as an MANAGER with our Organisation on the following terms and
condmon .

1.

Subject to your Successful completion of your MBA from Amity School Of -

insurance And Actuarial Science.

Your annual CTC has been fixed at (as per annexure). The detailed breakup
shall be communicated to you vide the appomtment letter to be issued
subsequently.

in addition to this you shall be entitied to other incentives & company bonus
which shall be declared yearly based on the performance of the company.

You shall be required to undergo 1 month training at the centre to be

communicated to you. The boarding & lodging during the training period shall.

be arranged by the company at its cost.

After successful completion of the training, you shali be posted in the depV/
place depending upon the company requirements. The Management at its sole
discretion reserves the right to transfer you temporarily or permanently to any
department, branch-or establishment under the same management in any
other offices of India.

Your appointment would be on Probation for a minimum period of Six Months
from date of Joining. Your confirmation with the Company will be on your

satisfactory performance during the probation period. The Company may also

extend or reduce period of Probation at its sole discretion.

Your Services are liable to be terminated without assigning any reason by
either side on giving notice of 15 days during probation period.On Confirmation
a Notice of 1 month will be required from either side prior to termination.

LT e I I S & R SR

e g
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8. The above offer and your being employed by the Company is subject to recéipt
of acceptance of above terms and condition by signing and returning us a copy
of this letter within One Week of it receipt. '

9. Please also note this is only a Lelter of Intent providing you the Terms and
Conditions of appointment as explained above and a Formal Letter of
appointment will be issued on your joining duties.

Thanking You.

. Yours truly,
For Beacon Insurance Pvt. Ltd.

P by

( S.K.Rustagi)
Managing Director & Principal Officer

| accept the above offer

Signalure

Name

Date

ATTESTED

OCATHE

e e an, M et o e e



This is in reference to the correspondence going on with you and also with your placemenl
coordinator, regardmg the lrmmng dales.

Kindly take a-nole that the training will start from 4" June 07-at Baroda . The duration of the
training will be of 14 days.

The exact venue with all necessary details will be mailed to you within a week's time,

Place: Baroda

Date: 4" June 07

Dﬁralion: 14 days
Ali the best for your exams.

if in case ofany changes it will be mailed to you well in advance.

Regards,
Prajakla Karlekar
Beacon Insurance Pvt. Ltd.

| Baroda
ATTESTED

Apvocark
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GOVERNMENT OF INDIA ANNEXURE" E

CENTRAL PUBLIC WORKS DEPARTM ENT |

Silchar Central Electrical Division :

| Malugram, Mecla Road, :

A Silchar — 788 002, Dist: Cachar (Assam) ;
s Ph: (03842) 261854, 263126 (Fax)

No. 8 (10Y/SCED/2007/ /7, Dd. 09 /05772007 |

OFFICE ORDER

In exercise of power delegated in terms of Rule 222 & 223 of GIFR (RE) 1963
sanction is hereby accorded the following advance of Sri Bhamesh Kumar, Assistant Engineer (I3])
attached to Agartala Central Electrical Sub-Division CPWD, Agartala under this Division T.T.A
.advance amounting o Rs.15,700/- and onc month pay advance of Rs. 15975/- {(Rupees fifteen
thousand ninc hundred & scventy five only) on transfer to Delhi vide transfer order issucd by the

Director General of works, CPWD, New Delhi vide office order No. 247/2006 issued vide No. 26- |
03-2006/EC-II dated. 23-11-2006. |

]

1) Transfer grant onc month Pay -+ DP

(Rs. 10650/- +~ Rs. 5325/-)... ... . e R8015,975.00 |
2) lare lrom Agartada to Delhi e RS 366800

Rs. 19,643.00

80 % advance: - Rs. 15,714/- o

(Say Rs. 15,700/-)
(Ftficen thousand seven hundred only)

3) Once month Pay Advance:- ... ... Rs. 15975/-
(Pay + DP) -
Which will be recovered in three cqual monthly installments

(-:,_" -_
Exceutive Engineer (E)
Silchar Central Electrical Division

Copy to:- —_—
L. The Additional Director General (LRYCPWD, 234/4 A J.C. Bose Road
Nizam Palace, Kolkata-20.
2. The Additional Director General (NR) CPWD, Scwa Bhawan, New Delhi.
3. The Chief Engincer (12) ER, CPWD. 234/4 AJ C. Bose Road Nizam Palace Kotkata-20.

4. The Superintending Engineer (F1.) Guwahati Central Electrical Circle CP.W.D.,
Bamunimaidan Guwahati - 781 021

Vg)jhc Pay & Accounts Officer (NEZ) CPWD, Shillong,

i
|
- St Bhamesh Kumar, Assistant Engincer (EI) ACESDH, CPw D. Agartala. |
7. Bill Cleark / SCED/CPWD/Silchar-2 :
8. Personal file.

: A
AT IED | N e o1 13
EXECUTIVE ENGINEER (EL.)

\Y

: |
ADVO~ TE !

N
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GCOVERNMENT OF INDIA -
CENTRAL PUBLIC WORKS E)EE’ARTMENT ANN E X U 31 E -
 Silehar €emﬁmﬂ Electrical Division

Malugram, Mcla Rmd, ‘

Silchar — 788 002, Dist: Cachar (Assam)

Ph: (03842) 261854, 263126 (Fax)

No. 8 (10/SCED/2007/ /73 Dtd. Q97012007

e  OFFICE ORDER

In exercise of power delegatcd in terms of Rule 222 & 223,
samction 15 hercby accorded the following advance of Sri Rakesh Kumar, Assistant Enginecr (EI) '
aitached to Manipur Central Electrical Sub-Division under this Division amounting to Rs. 20,500/-
(Rupees twenty thousand five hundred only) on transfer to Delhi vide transfer order issued by

.- . Director General of works, CPWD, New Delhi vide office mdcr No 247/2006 issued vide No. 26-
03-2006/EC—1H dated. 23- 11-2006. T : ——r

‘1) Transfer grant once nionth Pay + DP
(Rs. 9300/-+ Rs. 4650/-).........cc.ccenee ... .......Rs. 13,950.00

2) Farc from Imphal to Delhi for scll’(appmx) ........... Rs. 4000.00

3) Transportation of l_)grsonal etl‘ects 2000 Kg. s R
a) megxmphal,,to f¥2i6km N -

b y Road @ Rs.18/<"~ Rs. 3888/-

——

. b) From Dimapur to Delhi , Rs. 7688.00
by rail @Rs. 1900/- Per ' '
Ton Rs. 3800/- Rs. 25 638 00
' ' Rs. 7688/-
80 % advance: - Rs. 20,510/~
: . ) (Say Rs. 20,500/-)
( Twenty thousand five hundred only)
- S e et s e eml T ~W~ExecutiVé7}§l€Pginwr (BL) o
1 : Silchar Central Electncal Division
Copy to:-

1. The Addmonal Director General (ER) CPWD, 234/4 A J.C. Bose Road
- Nizam Palace, Kolkain-20, -
2. The Addxhomnl Diroctor General (NR) CPWD, Scwa Bhawan New Delhi,
.o~ 3:The Chief Engineer (B)ER, CPWD, 234/4 A J.C. Bose Road Nizam Palace Kolkata-20_
4. The Superintending Engineer (EL) Guwahati Central Electncal Cicle CPWD,
Bamunimaidan Guwahati — 781 021.
Vg/The Pay & Accounts Officer (NEZ) CPWD, Shlliong
S

Rakesh Kumar, Assistant Engineer (E1) MCESD, CPWD, Lang]mg, ]mphal
7. Bill Cleark / SCED/CPWD/Silchar-2.

8. Personal file.

| TAECUTIVE ENGINGER (BL.)
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The Exceutive Engincer (E)
Stlehar Central Electrical Division
Central Public Works Department
Silchar-2

SUB:- Request for relief from duty,
IInd Reminder
Respected Sir,

With duc regard 1 would like to invite vour kind attention once again toward my relicving from
duty as carlier stated that 1 have been transferred from North Fast Region 1o Northern Region vide
OFFICE ORDER No. 247/2006 dated.23", November 2006 issued from the office of Dircetor General of
Works, CPWD, Nirman Bhawan, New Delhi
(Copv of order was sent to yvour office along with myv previous request letter dated. 03.01.07)

As no reply has been received by the undersipned ntk date inspite o my sepeated vequest letters
(copics enclosed), it 1s once again requested o ensure my rchieving m the month of Mav, 2007 (o make
campliance of above referred Transfer order issued by HEAD OF DEPARTMENT,

It is also to mention again that due to non relieving, my family will be totally disturbed as 1 could
not make arrangement of marriage of my daughter (as | requested for relicving by the end of January, 07
for the same cause, copv enclosed) and now she has been sclected by the msurance firm from campus and
has to jein at Vadodara {Gujarat) w.e.f. 04.06 07 A copy of appomtment letter was already sent {o your
office. '

As earlier stated. myv wife has to shifl 1o the station of posting of my daughier and T will have to
ook alter my old aped mother and my two other children ivinp/studving, at Dedhi and more important, |
have o try for marriage of my daughter which 1s not possible at alb while performing duty at Agartala,

I hope wyou will accept mwy request & make comphance of the office order of
DIRECTOR GENERAL (WORKS).

Ty .3 /
Thanking You.

Yours Faithfully

Dated. 11.05.07 %Q\\Vrﬂws
' [

e ——— e e

(BHAMESTTKOMARY
. : Assistant Enpineer (1) \
. ACESD-1 CPWD
,’P(ig_ng!%{un_ Apaitala
Copy to- - '

(1) General Scerctary, Central PWD Engineers” Assocation. TP Bhawan, N Delhi
{2) Regional Scerctary, (jcnlm‘l_ WD Eogineers” Association, Nizam Palace, Kolkata-24)
Requested for kind co-operation and neeessary action at vour end please,

= ST

(BHAMESIH K wzxg<

ATESTEL

o\
ADVOCATE

ANNEXUREZ F

5
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s The Superintending Engincer(E)
Guwahati Central Electrical Circle
Central Public Works Department
Guwahati

Through Proper Channel/Advance Co W)
Jo I

SUB:- Request for relief from duty,
Respected Sir

With due regard | would like to invite vour Kind attention toward my relicving frony dutv as | have
een transferred from North East Region 1o Northern Region vide OFFICE ORDER No. 247/2006
‘dated. 23", November 2006 issucd from the office of Dircctor General of Works. CPWD, Nirman Bhawan.
| New Delhi.

(Copy of order was sent to vour office carlicr)

As no reply has been reccived by the undersioned G daie mspie ol my repeated tegoest Jetiers
(copies enclosed) from the office of Executive Enganeer (1), Silehar Central Electrical Division. Silchar

It is also to mention again that duc 1o non relieving, my family will be totally disturbed as | could not
make arrangement of marriage of my daughter ( as | requested for rclieving by the end of Januarv 7 for the
same cause. copy enclosed) and now she has been selected by the insurance firm from campus and has 1o
Join at Vadodara w.e.f. 04.06.07. A copy of appointment letter was already sent 1o Olo Exceutive Engineer
(E). SCED. Silchar

As carlier stated, myv wife has to shifl to the station of posting of my daughter and 1 will have 1o look
afler my old aged mother and mv twvo other children Hiving/studving at Delhi and more imporiant, 1 have (o
trsfor marringe of my dnsghter swhicly in ol pomtitble nt ol while pertormnng duty at Agantala,

Inview of above, it is humbly requested to relicve me by the end of Mav, 2007,

Thanking You.

Yours Faithfully

Dated. 23.03 07 \QQ\\,\ e
(BHAMESH K l_lm‘l{1""""'"""" T
Assistant Engineer (1)
ACESD-1. CPWD

Candhigram, Apartala
Copv to-

| (1) The Executive Engineer (EYSCED. Silchar.
Requested for kind co-operation and heeessary action at vour end please,

(BHAMESH KL@AR)

ATTESTED

AN

—
ADVOCAT#
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GOVERNMENT OF INDIA g
O/o EXECUTIVE ENGINEER (E) .
GUWAHAT] ELECTRICAL DIVISION NO.1I
CENTRAL PUBLIC WORKS DEPARTMENT
GUWAHATI - 781015
Tebephonc/Fax: (0)61) 2840233
No. 21(3VGED-112007/ 7 8% : Dated: 3 | /05/2007.
OFFICE MEMO
In puréumxce of DG(W) office order No. 24372006 in file No. 28/3/EC-11i
Dated 23/11/2006, Shri Pankaj Krishak, AE(E) attached 10 E&MSD-1 CPWD. Guwahati- 15
under this Division is hereby relicved on the aflernoon of 31,05 2007 with direction 1o report
for his further duty to the ARG R+ CPWD, New Delhi.
Ixecutive Faginees(l)
Guwahati Electrical Division No.)
C.P.W.D., Guwahati - 787015
Copy along with TR-]10
1. The Director General of Work:. CPWD, Nirman Bhawan, New Delhi-110011.
~2/ The ADG{NR). GPWD. Sews Bhawan. New Delh.
30 The ADGIERY. CPWDL Niyon, Patuse, Raltiata-20,
<. The Chuef Engineert5)EZ, CPW i Nizam Ialace, Kolkata-20).
3. The Superintehding EngincertCoord). Coordination Circle(2Z). CPWD. Nizam Palace.,
Nolkaia-20. _
6. The Superintending Engineer. Coordination Cirlee(NR), CPWD, 7" level. East Block.
New Dellu. -
7. The Superintending Engineer(E). Guwahati  Central Electricai  Circle, CPWD.
Guwahati-21. _
3. The Assistant Engineer(E). E&MSD-1, CPWD, Guwahati-1 5
Y. The Assistant Engineer(12). GIESD-NL. CPWD. Guwahati.
1. The Pay & Accounis OfTice(NEZ). CPWD. Malki Point. Shillong-01.
P Shri Pankay Krishak, AR(E). E&MSD-L CrwD, Guwahali- L5,
12. Shri Mahargj Singh. AE(E). GESD-11t. CPWD. Guwahati,
I3. Personal file of Shri Pankaj Krishak. AIS(I%) .
I, Personal file of Shei Mahniaj Singh, AF(L) : {
L5. Bull Clerk, GED-I1. CPWD. Guwahali-13 (ir; duplicate).
| . ; ‘
! v
B AN 7
NUINIE
| VWM.
. ' EXECUTIVE ENGINEER(E)
AT ESTED\
\3 / ‘
CATE -
s
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ANNEXURE-- I
COVERNAMENT OF INDIA W
Censral ubiie Works Depar fienin
TEAPUR, CoNTHAL hU o TIRICAL DIVISION
N hgicab R easd (Naar Markat)
PO Taspar, CAan Somtour, Fin . 7840M),
Phoye < 03712 - 204703
No. : 8(/TRCED2007 452 Date: B 0572007
: Gl R CE ORDRER

Trpussance of Office Order no. 242/2006 fasned vide no. 28/3/20087EC-L dited
25.11.2006 oTDG(R), Noar Do, Siei Y., Siugh, AB(DIE attachd 1o Wiis division s
hereby divected to e over the compiete chavge Trom Shei VA, Gupia, AEE), TCESD-,
CYWD, Toopur who ig unéer order ofu ausfor in sbove refirred order Sl Y0, Gingl,
AEPE will hoid thy additional somge of TCEAD-L, CEWD, Tezpur in adddion o s
owa duty of AE(PY o7 this office titl further order,

B A P et
gt L e
Executive Englyeer (X1) _
Yezpur Cepfrat Xicclical Divisian -

é\i’;.», L~ CRWAD, Terpm

Copyio - :

1. The Superie dmg Epginger (£), Guwabari Ceneral Elser, Cucle, CPWD,
Guwahati-2] for information pleass,

2. St ¥.A Guotyy, ARE), TCESD-L, CPOWD, Teipw Tor infurustion widd tsvessiy
action, Iy b8 directod 10 haed gver his complete chacge (o Shri Y.P. Shing, A1(PIE.

) Bkri VP Sinoh AT T2CTN CPWD Tewnae for mbwmating and aeeessacs .

et n

g TR e et

A AT T
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NO. 8(2/GCre/.110, /060

GOVERNMEN' ) ’

Central Public Works Deparineny
GUW/\H/\'I"I Cr

NTR/\L ELEC”UC/\L DIVJSION-I
Nirman Uhnwnn. o, Ummmimnfdml. Guwnhmf—?ﬂlOZl
Enmij :gcdl@sify.cum, Phone : 25503 15
e Fax 12654390

Dated the 46 hmne, 2007

OIricr ORDER

N prsuance of Office Order No. |7 ol 2007/SE(C0()1'd) issued vide lelter
nu.ZI(MQ)/S.E(Cob?'d)/liR/CPWD/K01/2007/243 dated 5-1-2007 and Jeyter 10.9/37/97.
Admn Vol 1y dated 16-5-2007 of ChicfJjngincq(E)EZ, CPwp, K.o”mla-ZO, Shri Rajesf,
Molhan, Ags .anfneer(l’)E ol this office is herchy relieved on (he aflernoon of 0-6-

Qreport iy e office of Fxeeutive Zngi 2), Palng Cenlral
cnl Division, CPWD, Pagng
This issucg with the

approva| ol SE), GCLEC,

/

Executive Enginccr(lﬂl)l’&A
Copy e ..

I Fhe Direegoy General o w

2 Fhe Addl, Direg

orks, Cpw D, Nirman 34
Fhe Chicr IZn

or Gcncmf(ER); CPwp, Nizam py

wan, New Belhi-11,

ace, Ko!kum-ZO,

ginccr(lE)EZ, CPwp, Nizam Palace, Kolkaia-20.

1 e Superin[mlding Enginccr((_'i(_)(')rd), Cn~m'dirm[im| Circfc(!_iR), CPwp, Nizam

Palage. Kolkata-20

A The .‘uperintcmling Enginccr(E), Patng Central Electrica) Circle, CPWD, Pamna,

0 he Pay & Accounts OFﬁccr(NW.), Chwp, Raja Vil Malki Point, ShiHong-l. '

7. I'he Exceutive | ngincer(l:), Patng Central Electrica Division, CPwp, Patng,

b hri Rajesh Mohan, Assistant Enginccr(f’)ﬁ, Guwaha Central Izlectricai Circle,
CPWID, Guwahati-p He is dirceqeq 10 hand gvep ;4 charges 1o Sy 1P Jeng,
ACEP)E in comple(e shape.

. Shri Jp Jena, AJEIE(I’)IE, Guwahati Centrg] Eleetrien) Clircle, CPwp, C}uwnhnli-QI
lor information and neeessary action please,

10 The niy Clerk, Guwnha; Central Electrie

It

al Circle, Crw

Personal Fife m ok of Shyj Rajesh Mo,

1), ('iuwnhnti-Zl.
d Serviee 3o

an, Assistan Eng/'nccr(l’)l'j.

at

Fxeeutive l",n;!,im:(!r(lilf)l’&/‘\

T .6y
ANNEXURE--
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GOVERNMIENT Oy INDIA

Centeal 'ublic Waorky Department \\/

&ﬂi\_jﬂ;}l_!/!l_'!h_ljll_;lfl(_."l'IUC/\l, DIVISION NO.-1 A
- Nirman Bluwan, f%nmunimnicl:,m, Guswaliadi- 781 021
/- comail: ped lesify.com

Phone: 0361 - 255071
Fux: 0361 - 2654390
No.: 21 (YGED-VE-1/07-08/ 7 10

OFFICE ORDE R

. In pursnance of office order No. 17 o 2007/ 1 {

Co-Ord) ER in file No. 2] (602)/
SE(Co-Ordn) LRICPWDKo12007/247 dated  05/04/201

7 of the Superintending Engineer

i
(Coord)) LR/CPWD/Kolkata - 90 and letter No. 8 (2YGCLECE-1/1005 dated 31/05/2007 of SE ’ |
(Lleet), GCEC, crw, Guwahati-214, Shii 1R p, Aditya, AL(EY oF 1his office is herchy relicved
ol his dutics from s Division on the afternoon of 07/06/07 with direction to report for duty lo the ,.s
 Exceulive Lingineer (Bleet.), Ranchi Central Blectrical Division, CPWD, Ranchi,
o L

. g
!
o i:;
Lxeeutive Engineer (Ileet.) :

Guwahati Eetrical Division No.-]

COW DL Gownlhiadi- 781 021,

Gy 10~
f The DG (W), CPWD. Nitman Bhawan, New Delhi- 119017
2 The ADG (ER), CPWD, Nizam Palace, 234/4, AIC Bosc Road, Kolkata-20
3o The CE (Eleel), 132, CPWD, Kollkia-20
4. The SE, Co-ordination Circle (ER), CPWD. Nizam Palace, 234/4, AJC Bose Road, Kolkata - 20
5. The SIi (Lleet), GCIC, CPw, Guwahati-21. '
6. The SE (Blecl), Patma Central Electrical Circle, CPWD, Paina, :
7. The il (Eleel), Ranchi Centeal Efectrical Division, CPWHL Rianehi 2 he Service Baole &
personal fite cte, of Shii IR, ). Aditya, ALL (Elect) is beitge sent separately,
8. The PAQ), CPWID(NEZ), Shillong - 793 001,
9. ShriR. P, Aditya, AL (lect)P, GED-1, CPWD, Guwahati-21.
._,Jf({. The Bill Cleark, G ED-1, CPWD, Guwahati-2
L The service Book & personal file of Sy R P Aditya, Al (Lilect)P,

e
) 7

J,L;k_:,&_;l_l_iL@'_l.t?_’.l,J_m;.r_(J.S_fs'-_Q!-).
A STED .

—~—

ADVOCATE
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VARG BAILDIMG . M2 AN PALACK, 17! LD, 23408 A0 BOSE ROAD, WLEATA - 20,
. T LY IR G FAX MO 3 2183143, . .

SR G nd i VERCACT W R K ali00 144 3 Daled: 5.4.2007

N

QFENCE QRDER WO 17 OF OVITATO- QNI ER \)?’

: ’
) o ADCHRR) CPWD, Nivaan Pabiee, Kolkate
gy, Aeett, Engineeiaff LT )

of "

S

le plennet to dechde thewtronslur/ posting of L
dAELR FLECT yerder B in pubdlic interest withy nomedjage

T Femnine i '".é_-_(_r_{i SILEE , '
Y‘C C"SET”&"N, iﬁe:\ﬂ&g_‘-‘.}
fa/N. N1V
VACANCY' AVAILABLR
EN. T-200771 8%
VACAIRCY
SOANALAL | NDT
] AVAILABLE

GATEAH GCECT GOWAR TR FEED, PATNA
NaUH AL

. TR GI YA

. i"f(:ﬁﬁfl._ﬁﬁ?f' AATT AT RGED,

RANC)Y

|
ORUD, L, T '
i
4
i

RS U0 U N AL LA SO B i

“ Lo The Dffeors shaceel under omiers af posting/tranaler ahould irrucdlately proceed Lo Uheir
TORGESLVE pinces and send vy copics soch of TR fore with thelr names in capitnl dettera to the
e Qflcer, 150U gertton Lo LMW /nd alac to this Cffice glving reference to those orders. Thy

b chavge undes whom ihey sy workdng

. ghouid ennure thu! the congerned Ofieern arn )
s Lnerediabeny swithoud wattiog for Lior substuutes.

2 osinaald goud o coctificaes for hoeving writien sl aelf-apprainsl and the ORE in reapoct of
. Prrefioery vader Wiem in the neesedned form vide fare 3 of DO (w)n OM Ne. 1557000 Celi
Niaterd HEBICPA b .

Fl

oI e nl DOYWYa ORI, Mo, oy PR LB RN et d 1790 I cnee W AL i uniufer

At delleved By il nuloradiea)ly Btnnd relteved at (e end of. the yonth lmnediatey '
Barwin s Uhe taentl) of Jsaue of Dansfsr arders and with nol ba ¢ligible to draw nay and allowsnges [
en thn b apanen, offives wnereafiev inless thoir twarlfor crdera are cancelied/madilied or furlhor
TR T niven Trorm SLHER), QP Kolgmtn/ ADO RGN,
Vo piecties of mat oecepdng the ielning report of slicery while they sulavdt the seune on than

tErhebo e bie sopvierned officer aced direzllng the conzernte ofticer (o report buck (0 this office ' ;
mharle e s Hengaforth uwll tha CRa/884,/ Blis wun requeated o accapt the joing report, of :
e whin on (heie tanster subint thelr jeining roport 1o them. 1if soinictiting they ’ i
AV oy ladie Up dhe wadler nter oR wirh ADBGER), CPWD, Kolkols. ,‘

s
SUPE SRS DING PN GG SRR

iyt !

WYL

YR
A

VS NBRn Bhawa, Mew DalA0RC0) for informalion. ;
CADD LT Mizam Padace, Kellata - 20 . !

Lomprerrnad R ander R,
LUEIRLECTIEZ, Kolkata.

Notlenerne BEEeet,) uodey 58, _ '
sotlunuened B {Blee) anrier B, i ] '
C Fargen Soncomed through thelr Curnrobling Olicers. T oo ‘
The Decrolary, COWD Engoacers’ sasociadon, Kolkals. o . Ty
s g ;
- N
SUFREIISTENDING LNGINEEQRICOOQR DL )
Al i DN YTy gt o\ racuber - g e e i
. -t
/—’—L . l -

e et et h e = e okl AP Pt oAy = Gl T = i FeRLmLAAULT fr mmam e AT e — -
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ANNEXURE- L
-Typed Copy (Relevant porﬁon_) - |
TEL : (033) 2257-7416 FAX NO.(033) 2281 3183

No.21(602)/SE (Co-ordn,)/ER/CPWD/Kol/2007/243 Dated : 5.4.2007
OFFICE ORDER NO 17 OF 2007/SE (CO-ORD) ER
The ADG (ER), CPWD, Nizam Palace, Kolkata is pleased to decide the

transfer / posting of the following Asstt. Engincer (ELECT) & AEE (ELECT)

under ER in public intcrest with immediate effect.

SI.No. | Name From To Remarks PIMS REF
Shri / Smui Vice Shri /| Transfer
Smti

1 NORESH

....................

........

2 RAJESH GCEC, AE, EX T-2007/1858
MOHAN GUWAHATI | PCED, VACANCY

B .| RATNA

3 RP.ADITYA | GED-, AE, IS NOT
| GUWAHATI | RCED, | KUNJILAL | AVAILABLE

RANCHI

l. The Officers placed under orders of posting / transfer should immediately
proceed to their respective place and send to copies of TR-1 from with their names
in capital jetters to the Senior Officer, ECT-HI Scction to DG (W) and also to this

Office giving reference to these orders. The Officer in charge under whom they

are working should ensure that the concerned Officers arc relicved immediately
without waiting for their subst

ituics.

2, They should send a certificate for having written their scif-appraisal and the
CRE in respect of the officers under them in the prescribed form vide Para 3 of

DO (W)'s OM No. 15/5/79-CR Ccll daicd 16-6-90.

3. In terms of DG (W)’s O.M. No.28/18/99-EC-11I dated 15-7-99 in case the
AL's on wansfer are not relicved they will automatically stand relieved at the end

of the month immediately foliowing the month of issuc of transfer orders and will

ATTESTED |
/—_—— ’
Wwoc T8

Ty T F e
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unless their transfer orders are cancelled / modified or further n‘ausfer are glven
from ADG (ER), CPWD, Kolkata/ADG (SNP).

4. The practice of not accepting the joining report of officers while they
submit the same on their transfer to the concerned officer and directing the
concerned officer to report back to this office . . Henceforth all
. the CEs/SEs/EEs are requested to accept the joining report of the ofﬁcer

concerned who on their transfer submit their joining report to them, If sonu,thmg
they have to say, they may take up the matter ............ .. on with ADG (ER),
CPWD, Kolkata.

SUPERINTEDING ENGINEEER (COOR) ER

Copyto: —-
1...
2...
SUPERINTEDING ENGINEEER (COOR) ER
ATTESTLD

ABVOCATE

not be clnglble to draw pay and allowances from their present oﬁicc thereafter -

EETTEPNRBS

v ———
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ANNEXURE--

s

CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BEMCH-. i V

original applicaticn NoO. 412 of 7001.and 431 of 200%.

pDate of Crder : This the 27th buy ci.March, 2002.

E . w b
The Hon'ble Mr Justice D.H,Chomjhury.Vicu—chairman.

D ey o

it

Shri Sushil Kumar Yadav (OIA.HO. L2/12001). A

Junior kEnginceer (Civil) _ :f

pemagiri Central (Mte) Sub Division, ' ' i

. Central public Works Depavtment, 0y
Damagiri Mizoram P

s and . iﬁ
shri Bipin jwaar, (0.7:431/2001). I

orfice of the assistant Engineer, i1

T.B.B.R. (Mte) Sub Hivision, CPWD, i

Mela Road, Malugram, !
silchar-2. : e
By Advocate Sri AlAluned. ' E

- versus -

1. Union of Indiu,
repragenced by the sucvelary o
the CGovernment of Indla,
Ministry of Urban Affairs, o
New Delhi. '

7. The Director General (Works) . ' : ”
C.P."W. D..Nirman Bhawan, l ,
i i

The Superintenaing :ngineor (Cc <rdination)
Circle,,C.p.W.D., Lastern Region,
Nizam’ Paldue..kolkata-ao.

The Lxuculivu Engincer, C ' : i
Indo 'Bangladesh Border Road, (Mic), ! ' '
pDivision, C.p.w.0., Malugran, :

Silchar, Assanm.

The assistant Engineer,

Demaglirl Central (ee ) sub-Divisian,

C.P.W.D, Demaglri, dMizovam.

6. The Assistant Lnylneer,
I.B.B.R (ltc) sub Lrivision,
C.P.WoD. L Hela Road, Muluyraan,
Silchar-2. .. . llespondencs .

By Sri B.C.pathak, Addl.C.G.8.C. (- .h.a12/2001)
Sri A.K.Choudhury, Adil.C.G.5.C (0.a-731/2001)

1;‘,‘.Ci‘{i‘.)'.'ﬂ)l"l ury J.{Vv.C)

poth the applications involve comecn facts and
i co.amon guesticn of lav andd charuwhore baeth gre taken up
¢ T for hearing toyother .

A )

Al»@ngTJV

contd . .?”
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2. ©oThe applicant iL Y.h.sl2/2001 18w Junior Enginﬂur
(Civil) in the Centyol pablic vornas D-parcment . pousencly
e 1S woxhlnv at bomaylrl Centra (k) U pivision,
C.p.w.u. Demagivi Fld 20N ailt under FQupondcntStN3:4 and 5.
The applicant il\\).h.43¥/2001 1u alao umfking as a Juniuf
mnglneer (CiVil) i Liet Bartyg acie s dy P joael (M) Lun-
pivision, C.P.-D. Falugrain, 5;Lchuru2.undur revspondents 14
ne .4 and 5. ny Grder Ho.El(l)Sﬁ(c):JH(U)/ER/CPJU/CLL/ZOUL/
Jda dated 31.5 -QUUI‘LYM. G anplicants -hzrulﬁx;ﬁauﬁl cut

and cransteried in Lhwir reupgctive plave of posting. BYELS i

applicant in Ce.a.a12/2001 by k Lhe sald craer Was. transserrad-g
Lo Kolkata. gy the sonv order the applicant in O.A.431/2001
wa also tranvheroed LO Do/ Dhathad vlcu uhrd u.N.singh
promoted by the sald order Tusued by tha respondent s o d o
Despite the trans £ r crder passcd by the aforesaid order
the respcendonts in e mest illegel Lachoon fallud to glive
«ffect vo the said orders $o X far tlwoe two applicants
are ccncerned, contended the gpplicantd. e was vleosded
\ chat sincu che clder was passed uLlﬂcc:ng about 57 persoﬁs
Lhere Wab o )UJLLJlLuLLOW for not o giving effect to uhw
Lrunsfur of these L applivanta. spe applicants are
similarly placed Pike Chrat ol bt i lleers but dn o
moel - arbitrary oo patnlbh SR Lo oesmcients Lalled ko

adhere Lo the Sravy Ll Lranb ke e baro B the applicants

were concerned contenacd the epplacantea. The appllcuanty

also contunded chat as per ol fice aemoranduin daved 14.12-83
che appliCéntu Jore ontitled o b pested Lo the place of

thelr cholee wh cempletlion o thoir Ltenula .

PRSI

3. Py respondenty contesued Lhu claim and stated
chat OIFice memoraii-d daced 14 .17 .30 Was not applicable
and Licrenuns Lhehd LD upp]iﬁ@JLm aluo ot vneitled Lor

clie beneiit of Lhe wald (LLLdlnL- was aluo urated chat

TES(EL
,/“\‘ contd . .3

wbloCATS

T
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- 4. *
BB )

b s,

&

after issuance of Lhe transfer Cruer dyeod 31,5.2001.tho
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